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SHRI GEORGE FERNANDES 
(Muzaffarpur). Why cannot he make 
the statement just now, Sir ?

MR. DEPUTY SPEAKER : 
There seems to be some difficulty. 
If it is ready, they will themselves 
come.

SHRI GEORGE FERNANDES:
It is ready.

SHRI P. VENKATASUBBAIAH: 
I have promised that the Statement 
will be made before the House ad-
journs.

MR. DEPUTY SPEAKER : 
Before the House adjourns.

SHRI GEORGE FERNANDES: 
But, Sir, the Minister came pre-
pared to make a statement. Let the 
statement be made by him. Let him 
present the statement.

SHRI JYO TIR M O Y BOSU: 
Why should the House be treated 
lightly, Sir?

MR. DEPUTY SPEAKER :
Nobody treats the House so lightly 

as you do !

SHRI P. VENKATASUBBAIAH: 
Mr. Fernandes, I do not treat the 
the House lightly. What wre have 
said is that we will make the statement 
this evening.

SHRI GEORGE FERNANDES: 
Why not now ? The Minister came 
ready to make a statement, at 4.0* 
clock. Has he come to make the 
statement or not ? Let him say 
‘No*.

SHRI P. VENKATASUBBAIAH: 
’How do you know ?

SHRI GEORGE FERNANDES : 
He came to make a statement at 
4  O ’ clock.

(.Interruptions)

*ft jrftrnr : »T5ft
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SHRI P. VENKATASUBBAIAH:
Sir, if it is your desire that the Minister 
has to make a statement just now, 
we have no objection.

MR.DEPUTY SPEAKER : I 
think he is already ready with the 
statement. So, let it be made. I 
request the hon. Minister to make 
the statement.

STATEMENT RE : REPORTED
DEATH OF A BOY DUE T O  

SHOOTING BY POLICE ON 
A RUNAW AY TAX I IN DELHI 

ON 30-3-1981

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA) : Sir, with a view ro 
checking the rising trend of crime, 
the Delhi Police have adopted, 
measures like patrolling by wirelest 
fitted vehicles nake Bandi a 
strategic points, and posting of 
pickets at vulnerable points. Barriers 
have been placed at selected places, 
where during the night, vehicles 
are checked. In the early hours of 
30th March, 19S1, a Taxi Car 
No. DLT 5236, came from 
Azadpur side towards the General 
Store Police Picket. It was signalled 
to slow down for purposes of checking. 
Instead of doing so the driver of 
the vehiclel hastily reversed with 
the intention of speeding away from 
a side road. On seeing the side road 
similarly blocked, he drove straight 
at a very high speed towards the police-
men on checking duty. Head Constable 
Mohinder Singh narrowly escaped 
being hit by the vehicle and Constable 
Subhash Singh who was standing next 
to a drum, used for checking purposes 
was hit by the same drum, on 
his right leg. Constable Subhash 
Singh fell on the ground due to the 
impact. The car dragged the drum 
along for more than 12 feet.



The Motor Cycle rider on duty, 
Const. Premjit Singh, and Constable 
Subhash Singh immediately chased 
the vehicle, as they suspected the oc-
cupants of the car to have some cri-
minal reasons to evade. All along the 
chase from the General Store to Raja 
Garden  Chowk (About 3 kms.) the 
police kept warning the occupants to 
halt. Finally, they fired at the tyre, to 
make the car stop. Unfortunately, the 
bullet missed the tyre and hit the 
front wheel mud-guard.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Be- 
Bagri, you please hear the statement.

(Interruptions)

MR DEPUTY SPEAKER: I will not 
allow any discussions on this.

385 Reported deatfr qi CHAITRA 10,

(Interruptions)**

SHRI YOGENDRA MAKWANA : 
The single bullet fired from a .303 
rifle passed through the mudguard to 
the bonnet, then to the dash board, 
and hit the occupants, Ashok aged 
18 years on his knee, and Ganga aged 
14 years on his stomack. The car halt-
ed and the occupants were seen run-
ning away. The 2 injured were re-
moved to the hospital by the police. 
One of the injured Ganga succumbed 
to his injuries.  (Interruptions).

MR. DEPUTY-SPEAKER:  Other
than the statement, nothing will go 
on record.

(Interruptions) * ♦

SHRI YOGENDRA  MAKWANA: 
The father of the injured, Shri Daryao 
Singh, later visited the hospital and 
he disclosed that he was one of the 
occupants of the car.  He admitted 
that he had consumed liquor, and his

♦♦Not recorded.

isAKAy |if
firing on runaway taxi (S&y

14 years old son was driving the*̂ 
at that time. According to him, as his 
minor son was not holding a valid 
licence for driving a car, he was Idl-
ing guilty, and tried to run away.

‘ ■ ■  •. -'4

Investigations have revealed that 
there were other occupants of the car, 
whose names have yet not been dis-
closed by the persons interrogated.

The Police  Station Punjabi Bagh 
have registered a case of attempt to 
commit purder and causing hurt and 
assault oh public servant on duty vide 
FIR No. 162 dated 30-3-1981 u/s 307/ 
332/353/186 IPC and the Police Sta-
tion Rajouri Garden has registered a 
case against the Police for causing 
grievous injuries due  to negligence 
vide No. 115 dated 30-3-1981 u|s 338 
IPC.  (Interruptions).

MR. DEPUTY-SPEAKER: The rules 
are very clear. It is very clearly stated 
in the rule. You know this I will not 
allow any discussion on this.

(Interruptions) **

SHRI YOGENDRA  MAKWANA : 
Investigations in both the cases are 
being conducted by the Crime Branch. 
So far, no arrests have been made. 
The inquest is being conducted by a 
Magistrate. The Lieutenant Governor 
of Delhi has ordered a Magisterial 
inquiry unto the incident (Interrup-
tions) . /

MR. DEPUTY-SPEAKER: Nothing 
will go on record.

(Interruptions)♦*
MR. DEPUTY-SPEAKER; Now, I 
will go to the next item.

(Interruptiom) • •
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MR. DEPUTY-SPEAKER: Nothing 
will go on record. Please sit dowji. 
After the Minister has made the 
statement, no discussion is allowed,

Please do not record anything 
except what I say.

(Interruptions)

MR. DEPUTY-SPEAKER: The
House will now take up discussion 
and voting on Demands No. 69 to 71 
relating to the Ministry of Petroleum, 
Chemicals and Fertilizers for which 
six hours have been allotted.

Hon. Members whose cut motions 
to the Demands for Grants have been 
circulated, may, if they desire to 
move their cut motions, send slips to 
the Table within 15 minutes indicat-
ing the serial numbers of the cut 
motions they would like to move.

A  list showing the serial numbers 
of cut motions treated as moved will 
be put on the Notice Board shortly. 
In case any Member finds any discre-
pancy in the list he may kindly bring 
it to the notice of the Officer at the 
Table without delay.

Shri R. P. Das.

(Interruptions) * *

MR DEPUTY-SPEAKER: I am not 
going to allow any discussion on the 
statement made by the Minister I 
have gone to the next item.

(Interruptions) * *

I am not permitting any discussion, 
on the statement. We are all bound 
by rules. Change the rules if neces-
sary.

Nothing is going on record I would 
not allow any discussion on the state-
ment. I would make an appeal to the

(Interruptions) * *

firing on runaway taxi (St.)
hon Members that if they want any 
discussion they should give a proper 
notice to me. There is no difficulty. 
Here, 1 have to follow the rules. You 
have framed the rules and given them 
to me. I am custodian of the rules.

(Interruptions) **

Do not record anything except what 
I say* Only if Shri R. P. Das speaks, 
it will go on record.

(Interruptions) * *

MR. DEPUTY-SPEAKER: Nothing 
wiil be recorded without my permis-
sion.*1"

(Interruptions) * *

MR. DEPUTY-SPEAKER: I am 
going to the next item. No discussion 
on the statement. You have been a 
Minister, you know the rule.

(Interruptions) * *

MR. DEPUTY-SPEAKER: I am
sorry. You quote me any rule.

(Interruptions) **

MR. DEPUTY-SPEAKER: Mr. R. P. 
Das you were speaking.

(Interruptions) **

MR. DEPUTY-SPEAKER: I have
said very clearly tnat the rules do 
not permit any discussion after the 
Minister has made a Statement I will 
not allow any discussion.

(Interruptions) * *

MR. DEPUTY-SPEAKER: I cannot 
direct him to hold a judicial inquiry. 
It is left to him.

(Interruptions) **

•Not recorded.
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ME. DEPUTY-SPEAKER: Don’t
record.

MR. DEPUTY-SPEAKER: Let
the proceedings go on till 6 O’Clock.

(Interruptions) **

MR. DEPUTY-SPEAKER: I  can-
not go against the rules. The 
rules are very clear that after a Sta-
tement is made by the Minister no 
discussion will take place.

(Interruptions) * *

MR. DEPUTY-SPEAKER: You
give notice for a discussion and it is 
up to the Speaker. Please follow 
proper procedure. Don’t get angry 
Don’t bring in emotions.

(Interruptions) **

MR. DEPUTY-SPEAKER: Don’t
record.

(Interruptions) * *

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): I am on a point of 
order, my point of order is under 
rule 376. The Minister is here—who 
is connected with law and order 
will he be good enough and gracious 
enough to assure the House—to dis-
pel all the doubts in the minds of all 
of us—that a judicial enquiry by a 
sitting High Court Judge will be 
held? That is all. He is the man.

MR. DEPUTY-SPEAKER: It is
left to him. I cannot direct him.

(Interruptions) * * , i

MR. DEPUTY-SPEAKER: Do not 
record anything.

(Interruptions) * *

SHRI ATAL BIHARI VAJPAYfiE 
(New Delhi): I am on a point of 

order. . ”

(Interruptions) **

MR. DEPUTY-SPEAKER: Please
sit down. He is on a point of or-

der- , . i i

SHRI ATAL BIHARI VAJPAYEE: 
The statement made by the Minister 
was not done suo motu. In the morn-
ing, perhaps you were not in the 
House. This morning, this question 
was raised by some of us and then 
the Minister promised to make a 
statement. You are applying the rule 
which should be applied to a state-
ment made by the Minister suo m»tu. 
But this particular statement was 
made in response to our request made 
to the Speaker.

MR. DEPUTY-SPEAKER: Anyhow 
it is a statement. Anyhow, it is a 
statement made by the Minister. 
(Interruptions.)

(Interruptions) **

MR. DEPUTY SPEAKER: Nothing 
will go on record.

(Interruptions) * *

MR. DEPUTY-SPEAKER: Don’t 
record.

(Interruptions) * •

**Not recorded.

SHRI ATAL BIHARI VAJPAYEE: 
Statement which are made in a Cal-
ling Attention Motion are also state-
ments. (Interruptions) I would like 
to appeal to you once again. You 
have in mind the particular rule 
which applies only to stio motu 
statements made by Ministers. This 
statement was made in response to 
our demand. (Interruptions) J
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*n n4  * *  (<r^*rc) : ^  
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SHRI ATAL BIHARI VAJPAYEE: 
You can allow us to seek a few clari-
fications.

wnwf h  w *  i * : Jf ^rrsrer JT̂ t- 
w ,  ^rf^»r%:wmrc <t t  
snr^jfi |  ?

SHRI ATAL BIHARI VAJPAYEE: 
Heavens are not going to fall. We 
are not prepared to believe this Po-
lice story you do not allow us . . . .
(Interruptions.)

You do not allow us to seek even 
clarifications. Sir, you give us your 
ruling. (Interruptions.)

MR. DEPUTY-SPEAKER: I have 
already given the clarification. If a 
statement is made by the Minister I 
cannot permit any discussion. I can-
not permit. (Interruptions.)

SHRI ATAL BIHARI VAJPAYEE: 
Sir, you give us your ruling on my 
point of order. We want to seek a 
few clarifications.

MR. DEPUTY-SPEAKER; What is 
the rule under which you are seeking 
the clarification? (Interruptions.)

SHRI ATAL BIHARI VAJPAYEE: 
You are quoting the rule.

’sftfiTT*TT>?rmwrm ( * f iw 3T ) : 
-J7TSTO 'fare  wrs trrrr

fc 1
(Interruptions)

MR. DEPUTY-SPEAKER: Under
what rule are you raising the point 
of order? (Interruptions).

SHRI ATAL BIHARI VAJPAYEE: 
Under the same rule undSr which you 
are disallowing our question. (In-
terruptions).

MR. DEPUTY-SPEAKER: Under
what rule are you raising the point 
of order? (Interruptions.)

SHRI ATAL BIHARI VAJPAYEE: 
There is only one rule.

MR. DEPUTY-SPEAKER: Please
quote the rule (Interruptions.)

SHRI ATAL BIHARI VAJPAYEE: 
Rule 377. (Interruptions.)

(Interruptions)
fiT?OTT> w r  wrm :

m i x  |  1

MR. DEPUTY-SPEAKER: What is 
your point of order. (Interruptions.)

tfmrrtf w r  : s t o w

fopT 372 OTT I “Hta 
r̂̂ cq* % froft t o o t

*r grm farr srr *%*rr

^  t ot  ^n^rr 1”

3 7 3  smr W  1

“t o o t  f^fr farcm
w t f  tpt it t o r w t  y f  

£t, s>tt & 5ttc<

w  wrisr
fa*rr sTT̂r 5n̂ < '̂î n
«frc fiw ^  %

wRrq t  «rmr q^T g

I («WOTr ) I

MR. DEPUTY-SPEAKER: Mr. Vyas 
on some other occasion when some-
body quoted some rule and said, “we 
can take action against our own col-
leagues and they can be sent out” , I  
have already said that the Speaker 
and the Deputy-Speaker have decid-
ed for these five years not to



take any drastic action against our 
own colleagues. Therefore, I will not 
take that action. We can convince 
them and request them. They are :iiso 
Members of Parliament; I am also a 
Member of Parliament. I am not ac-
cepting your advice.

vft vrftxm  j r m t : s m e w  *fft- 

zv, sttcjt 1 w ,  faT R

%$i f  i

qnrtj?r*r*T «rrf r̂rf *rmTC n̂r ft, 

T̂Tf sfft ft *rrf sn* ft,

^  ?̂rT̂ T 5? *T<fr I £

?r {t ^ *rr i 

(«unsr«rm)

MR. DEPUTY-SPEAKER: Mr. Vaj-
payee, you can give notice and ask for 
a discussion on this.

SHRI ATAL BIHARI VAJPAYEE: 
Under rule 388, I move for the suspen-
sion of the rule under which you h*we 
disallowed us from seeking any clari-
fication. In the morning, the hon. 
Speaker rejected our adjournment 
motions. Even calling attention motions 
have not been admitted. Under ores- 
sure from the Opposition, the Home 
Minister agreed to make a statement. 
But the statement is a cock and I-all 
story. We want to~ seek clarifications.

MR. DEPUTY-SPEAKER: This isr
only with the consent of the Speaker.

i
SHRI ATAL BIHARI VAJAYEE: 

You give your consent.

•Moved with the recommendation of
**Not recorded.
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MR. DEPUTY-SPEAKER: I am not 
giving my consent.

(Interruptions) **

MR. DEPUTY-SPEAKER: Excepting 
the walk-out dom’t record anything.

(Interruptions) **

16.54 hrs.

Shri Atal Bihari Vajpayee and 
some other hon. Members then left 
the House.
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♦DEMANDS FOR GRANTS, 
1981-82—Contd.

M i n i s t r y  o f  P e t r o l e u m , C h e m i c a l s  

a n d  F e r t i l i z e r s

MR. DEPUTY-SPEAKER: The House 
will now take up discussion and voting 
on the Demands for Grants under the 
control of the Ministry of Petroleum, 
Chemicals and Fertilizers.

Motion moved:

“That the respective sums not ex-
ceeding the amounts on Revenue 
Account and Capital Account shown 
in the fourth column of the Order 
Paper be granted to the President 
out of the consolidated Fund of 
India to complete the sums neces-
sary to defray the charges that will 
come in course of payment during 
the year ending the 31st day of 
March, 1982, in respect of the heads 
of demands entered in the second 
column thereof against Pemand 
Nos. 69 to 7l relating to the 
Ministry of Petroleuum Chemicals 
and Fertilizers.”

the President.


